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IN THE CENTRAL ADMINISTRATIVE TRIBU

“0.,ANo, 209/95

|
BETWEEN : |

O0,Koteswara Rao '

t

AND {

1. The Divisiondl Railway Manager,
S.C.Rly,, Vijayawada.

2. The Seﬁ.j.@r_Di!Yiﬁj@na'l:J E?;sagae T

l
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Counsel for the Bpplicant

Counsel for the Respondents:

A
|
CORAM:
HON'BIE SHRI R.RLMQGMAJAN ¢ MEMBER:

HON'*BLE SHRI B.Sl JAI PARAMESHUAR |

| - -

| - CRDE

1 As per Hon'!ble Shri R.Ranca rajén,

Mr,G.V.R.?.Vara Prasad, learn

applicant and Mr.:jV.Rajeswara Rao, learned standing counsel

for the rgsponécr'lxts .
| |

24

Mechanical (C&d)
o

as Khalasi in regulgr cadre w,e £, 11,3,80, The applicant

i

|
l AT HYDERABAD
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;Department en 3, 8.?'3'i

(ADM . )
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Date of Order :

Mr.vV

MEMBER (JUDL.)

NAL : HYDERABAD BENCH

«+ Applicant,

o8 NTREIRACATS,

Member {(Admn,) X

'sd counsel folr the

The applic::ant was engaged as Irs;u}:>.<:»titu1".e khialasi in

4, He was regularised

submitted a‘repre‘,sentatien dated 15;.12.94 for revision of

his senjority showing him as a Khallla

8

51 in grade of Rs.756-940

‘w,e.f, 3.8,74. That mpm_sentatior{ was rcjected by the

‘impugned order No,B/P.613/III/CSM,

dated 21
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.12,94
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11,398

|
.s Mr, K GVRS,Vara Prasad

Ra jeswara kao

e



|
|
K
|
J
|
’ |
3. This QA is filed for setting l#ldﬁ the.impﬁgned order

dated 21,12.94 by holdinrg the same as illega}, arbitrary and
|

the applicant is entitled for senier

by —

ty in the grﬁde of Khalgsi

w.e,f, 3,8,74 and grant him cemsequential prommtiém'mm_that‘sasis

. i |

with all attendant benefits, il . [

4, The, enly peint that is to be Hecided in'tJis OA is whether
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C& Department frem the' date ef his |éngagement as| SubStitute{

that is w,e.f. 3.8.74.
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5. The learned coumsel for the % pplicent Submits that ar

|

empleyee who has been posted’ @n adhec basis anrd %ubsequemtly

ke

regularised he 15 entltled f@r cauntgng aeniorit frem the

I
‘ his adhec prmm@tiam fb+w¥ -
date of adhec posting provided wadch/is in acterdance wit

recruitment ‘ :
the/rules, Fer this he relies en Mgharashtra Eagineers ces
delivered by the Apex Ceurt (repmrteli in AIR 1990! sC 160'7).
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6, ° The applicant was engaged aSISubstltnte alasi and [that

engagememt does not meam that he was regularly ppeinted tJ that
. |

grade. He was appoirted against a|legular past’as a substitute

and he was alse, givem the scale uf;pay ef m.196T232. That
' !
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appeintment ne way gives him the right te be censidered asa

regular employee from 3.8,74 that %s the date wf engagement &5

Substi tute Khalasi im the Mechanical (Cé&kt) Dep£rtment. T#e

|
case referred to by the applicamt is inh regard F@ the regula-

5

risatien of the adhoc premotien for a regular ehpl@yee uhen he

.inltiall%
was prometed on adhec basis/and later regularlsrd then such an

employee sheuld be given the Senj.@tllrity from the

date of h

adhec premotien previded that adi;w'c premetion ‘Jias made in

accordance with the rules, The ratie laid dmwﬁ in that

! |
citatier 1R Ro way applies te tﬁ% applicant ir this case,

Hence we reject this cententien, 1' [
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7 There are
regularisatien of the cés@alalabéurmxs in Ehilway

. !
has been formulated by {ha%raibways ﬁn the basis
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empleyes in railw

cennection,

regularised w,e.f, 11.3;80L He is entitled for cpunting his

serpierity im the

him senierity from 3.8.#4 Py the impnged erder hps been issued
in accordance with the law,

India and ethers

Sup mmej;: Court judgen
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(1993 (1)'SIR 550) ¢
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"peried of temperary stétué service t

the postjte be eyﬂludeﬁff@& fiximg‘;ha é@niwrity.
+0 be rackoned fr@muthe}@a%&%@f régﬁlgr apsorptien émwth@ p®
Thus the Apex Ceurt hel@ tﬁat para 2511 (a) (prasant para 20
of IREM is im order andiit%Canmwt be Lhallemgeﬂ.

has been glver Seni@ritf a? per the Apex Court judgement
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(Dictated in Open Court)
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Copy to:- _ -
v |
1. The Divisional Ralluay Manager, Snuth Central‘Ralluay, .
Vijayawada, A
2. The Senior Divisional Pgrsonnel Dfficer, 50utH Central Rg
Vijayauwada,
3. One copy to Mr. GVURS.VYara Prasad Advocate, C&T., Hyd,
4. One copy to Mr, V,Rajezwsra Rag, Addl.C GS5C. ?HT., Hyd.
5, O0One copy to D.R.(A), CAT., Hyd,
. Ong duplimate copy. ) ) ’
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